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Dated :24.01.2017.
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In a situation when the notice served remain undelivered to

Respondent No.L, the Learned Counsel of Respondent Nos. 4 and

5 has stated that the directions and the final judgment of this

Bench shall be complied with on behalf of the Respondent No.1

Company since the respondent nos. 4 and 5 are in control of

respondent No.1 Company.

After a short discussion, it is now decided that Company Petition

can now be listed for final hearing since the pleadings are

complete. Adjourned to 20.02.20L7 for final hearing.

M.K. SHRAWAT
MEMBER (IUDICIAL).
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